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ftrwnf 5TOP1T srrer • i h v k  ^
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( 5 ) mT<iu vJM |3Tf OR 3TT i f  ITqT*-
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(6 )  i f  3pf*3Hi^f 1

( 7 ) ^TT?rf f ^ T R ^ F r l
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Inspection of Sud&rstian Chit Scheme

7743. SHRI R. L. P. VERMA:
SHRI H. N. NANJE GOWDA:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to <tate:

^a) whether Sudarshan Chit Scheme 
is under inspection of the Company 
Law Board under Section 209A of the 
Companies Act, 1956;

fb) if so, details thereof;

(c) findings of the Company Law 
Poard; and

(d) action proposed to be taken 
against the company?

THE MINISTER OF LAW. JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIV SHANKER): (a ) to (d ). It is 
presumed that the Hon’ble Member 
seeks information about M/s. Sudar
shan Chit (India) Ltd. This company 
has been ordered to be Inspected under 
Section 209A of the Companies Act. 
1956 on priority basis. The inspection 
report is awaited.

Advocates for Cases at Calcutta High
Court

7744. SHRI MANORANJAN BHA- 
KTA: Will the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a ) how many briefs of cases m 
different types of cases such as Civil, 
Criminal, Central Excise, Customs etc. 
were allotted to each lawyer of Central 
Government Lawyers Panel at Calcutta 
High Court and City Civil Bankshal 
Court during the last one year, state in 
detail;

(b ) in the Cei^ijal Government Law- 
yers Panel, how many are Barristers 
and how many Advocates in the Cal
cutta High Court; and

(c) how many junior advocates are 
in the Central Government Lawyers 
Panel to deal different categories of 
cases'?




